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| BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

IN 

ORIGINAL APPLICATION No. 258 of 2024 

IN THE MATTER OF: 

“NEWS ITEM TITLED PAVOOR ULIYA KUDRU SHRINKING DUE TO 

ILLEGAL SAND MINING LOGALS DEMAND JUSTICE APPEARING IN 

UDAYAVANI DATED 25 06 2024 VS CENTRAL POLLUTION CONTROL 

BOARD THROUGH ITS MEMBER SECRETARY” 

1 REPLY AFFIDAVIT ON BEHALF OF RESPONDENT No.4 i. 

i (MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, 

NEW DELHI) 

MOST RESPECFULLY SHOWETH: 

I, Suresh Kumar Adapa, currently working as Scientist “E” in the Ministry of 

Environment, Forest and Climate Change (MoEFCC), Regional Office, 

Bangalore, do hereby solemnly affirm and state as under: - 

1. That I, in my official capacity Scientist “E” in the Ministry Environment, 

Forest and Climate Change, Regional Office, Bangalore i.e. Respondent 

No. 4 in the above mentioned matter, am conversant with the facts and 

circumstances of the case on the basis of official records, and as such 

authorized and competent to swear this affidavit. 

2. It is submitted at the very outset that the Respondent No.4 denies each 

averment and/or submission made in the application which is contrary to 

and inconsistent with the averments made and facts stated in theflet&r}}’ 
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reply. It is submitted that nothing stated in the application may be deemed 

to have been admitted by the Respondent No. 4 unless and until the same 

is expressly admitted in the present reply. 

. That a short affidavit is being filed by the answering respondent at this 

stage and craves leave and liberty to file a reply Affidavit to the aforesaid 

application, as and when required. 

. Thatthe present application is registered suo-motu on the basis of the news 

item titled "Pavoor Uliya Kudru shrinking due to illegal sand mining locals 

demand justice" appearing in udayavani dated 25.06.2024. The news item 

alleged the shrinkage of Pavoor Uliya Kudru near Magalore, Karnataka 

due to illegal sand mining. As per the article, Pavoor Uliya Kudru, a small 

island in the Netravati River between Pavoor and Adyar, is facing severe 

erosion and reduction in size due to illegal sand mining. The island has 

dramatically reduced from 80 acres and 2 kilometers in length to 40 acres 

and 1 kilometer. Despite repeated complaints from local residents, no 

significant action has been taken by the authorities. 

. That the news item alleges that the primary cause of the island's shrinkage 

is relentless illegal sand mining. The illegal sand mining has led to the 

reduction of the island's size, threatening its very existence, especially 

during potential major floods. The residents, primarily dependent on 

agriculture and external jobs, are losing their land and means of livelihood 

due to the shrinking island. The local community feels overpowered by the 

sand extractors' money and muscle power, leading to a pervasive sense of 

fear and insecurity. A temporary bridge built by residents was damaged by 

sand smugglers, complicating transportation and connectivity for the 

island's inhabitants. The number of families residing on the island has 
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decreased from over 50 to 35, indicating a significant impact on the 

community's stability. 

. It is submitted that, the State Department of Mines and Geology is the 

Nodal Authority in the State for dealing with the allotment of mining leases 

under the Mines and Minerals (Development and Regulation) Act (MMDR 

Act) and is entrusted with the enforcement and regulation of mining 

operations in a State including illegal mining. Further, the State 

Government is empowered under Section 23 C of the Mines and Minerals 

(Development and Regulation) Act 1957(MMDR Act) to make rules for 

prevention of illegal mining, transportation and storage of minerals. 

. That, the Answering Respondent issued Environmental Impact Assessment 

(herein after referred as “EIA”) Notification dated 14" September, 2006 

which requires certain projects to obtain prior Environmental Clearance 

(“EC”) before any construction work in case of new projects or expansion 

and modernization of existing projects or activities. The Schedule to the 

Notification details the categories or projects or activities which require 

prior environmental clearance. 

. Ttis further submitted that all projects and activities are broadly categorized 

into two categories - Category “A” and Category “B”, based on the spatial 

extent of potential impacts and potential impacts on human health and 

natural and manmade resources. All projects or activities included as 

Category ‘A’ in the Schedule, including expansion and modernization of 

existing projects or activities and change in product mix, require prior 

environmental clearance from the Central Government in the Ministry of 

Environment, Forest and Climate Change (MoEF&CC) and all projects or 

activities included as Category ‘B’ in the Schedule require prior 
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environmental clearance from the State/Union territory Environment 

Impact Assessment Authority (SEIAA). 

9. That, in exercise of the powers conferred upon the Central Government 

under sub section (3) of section 3 of the Environment (Protection) Act, 

1986 and in accordance with the procedures specified in the EIA 

Notification, 2006, SEIAAs have been constituted in different States/UTs 

to discharge the functions of the regulatory authorities for the respective 

States/UTs. It is humbly submitted that State Environment Impact 

Assessment Authority (SEIAA) Karnataka, is the regulatory authority in 

the instant matter. 

10.That, the Answering Respondent vide notification S.0. 1886 (E) dated 

20.04.2022 has delegated the power to the State Level Environment Impact 

Assessment Authority (SEIAA) to grant Environmental Clearances to all 

minor mineral mining projects, irrespective of mine lease area and < 250 

ha mining lease area in respect of major mineral mining lease other than 

coal. A copy of the Notification S.O. 1886 (E) dated 20.04.2022 is marked 

and annexed herein as ANNEXURE R4/1. 

11.That, the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014 

delegated the power to SETAA to issue show cause notice to project 

proponents in case of violation of the conditions of the Environmental 

Clearances (EC) issued by the said Authorities to projects or activities 

within their jurisdiction and to issue directions to the said project 

proponents for keeping such EC in abeyance or withdrawing them, if 

required, for violations. A copy of the notification S.0. 637 (E) dated 

28.02.2014 are marked and annexed herein as ANNEXURE R4/2. 
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11. It is most respectfully stated that, the Ministry has formulated the new 
guidelines i.e. “Enforcement & Monitoring Guidelines for Sand Mining” 
(EMGSM-2020) supplemental to the existing guidelines i.e. Sustainable 
Sand Management Guidelines 2016 (SSMG-2016), which focusses on the 
effective monitoring of the sand mining since from the identification of 
sand mineral sources to its dispatch and end-use by consumers and the 
general public. Further, EMGSM-2020 & SSMG-2016 shall be read and 
implemented in sync with each other. In case, any ambiguity or variation 
between the provisions of both these document arises, the provision made 
in “Enforcement & Monitoring Guidelines for Sand Mining-2020" shall 
prevail. Sand mining Guidelines 2016 and Enforcement &Monitoring 
Guidelines for Sand Mining 2020, will further help in systematic and 
environment friendly sand mining throughout the country. 

12. That, the State Pollution Control Board is the Nodal Authority in the State 
for dealing with cases related to pollution or environment management 
coming under the purview of the Water (Prevention and Control of 
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 
1981 and the Environment Protection Act 1986, 

13. That, in view of the aforementioned facts and circumstances, this Hon’ble 
Tribunal may kindly be pleased to pass appropriate order(s)/directions as 
the Hon’ble Tribunal may deem fit and proper in the interest of justice. 
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VERIFICATION 

Verified at Bengaluru on this 27" day of September 2024 that the contents 

of this affidavit based on official record(s) maintained and information 

available in the office are true and correct, no part of it is false and nothing 

Mo 
Scientist "E" / Additional Director (S) 

Ministry of Environment, Forest & Climate Change 
Integrated Regional Office 

Kendriya Sadan, Koramangala 
Bengaluru - 560034 

has been concealed there from.



ANNEXURE R4/1 

<Rt 6. t.uw.- 33004199 REGD. No. D. L.-33004/99 

JIIXd 
Che Gazette of India 

.3 21.0e.-37.-20042022-235241 
CG-DL-E-20042022-235241 

FqTETer 

EXTRAORDINARY 

AT [I—QTE 3—IT-TVE (i) 
PART II—Section 3—Sub-section (ii) 

iR & TR 
PUBLISHED BY AUTHORITY 

. 1795] % R, goraT, siier 20, 2022/9% 30, 1944 
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944 

wfeRr, 9 3} ey afikadw e 

7€ faeelt, 20 ardrer, 2022 

FA. 1886().—FHT WA T HY A7 AT F AT AT H q@iEww (H§eam) 
farfiere, 1986 #1 4 (3) #F IT-4RT (1) €7 IT-ATT (2) F & (v) F qefi w2 orfRe=t 7 = F 
T, AT FHTET et afieEeT, 2006 (R T5d 7o war Sarsy SR, 2006 FET @ F), 

gt Y T = o o O waiEefer st areE a= ¥ o, wwer e 1533(«), avie 
14 fRr=w, 2006 FT7T SEHTTorT £ 1 

AT TS AT TR et ST (TEhre ) #7 W T @ F qeftw adft swamEt w 
For T W (§4) T B @ ageEw F o gemnfm ofteat #1 wwn #v 3 e e 9w 
e Aferg=mT, 2006 F FrAT=AR F for watEwr (Fvam) afifraw, 1986 # aver 3 Y I7-emew (3) F 
gefi o T 

ST T AT AT (e qrfEew F qetEer e gearr stwer § freer awg a0t & 
TR S WTH TR & Y T T oY qaiEe S wearar F gorer di qwaet fue F fory afwe 
TTES 3 WA F [ AV F AAATE F AT T 

7 e TERTY TS T OF HSET AT T F o qetEe st ahwr wr $w s we 
ATTITF TEAAT & 

AT arer AT AT W, qrAT AniEHT F Agel qeat F Ay g ver @7 aveiE wgel ¥ 
Tt s @ Ay it w1 e T a7 oft gear G 9 w2 €, f e avww e geer 
TRt 1 e § v g AT T GATHA FIAT ATTGTF THAAT 

2770 GI2022 (&)
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I 9, FHT qwe, e (Gveam) fem, 1986 F W 5 % su-fAem (4) F wmr afa 

AT (TTe) wiifAEe, 1986 (1986 FT 29) #T 4T 3 F¥ IT-4TT (1) T IH-4TT (2) F @< (v) FET 

Ta oTfRRAT FT WA F g0 S At F e 5 F 30w (3) F w@w (%) F e Afew £ ariver v 

TUTH F7H F TATE, AFET § AT TR T TR T UF 79 G f7 A== e 

.41, 1533(a), AT 14 frawar, 2006, srftrgemr & Frafafed @ o w7t § aatq- 

I AT - 

(1) &7 4 ¥, 3-8 (jii F) F Tave o7, Rwferfre Tt s, et - 

(iii F) THT TET AT TERF AT T TgeT T FAIT & AT foreg FAT TIFIT G GHHTT FH TZTATYT, 

T ATTITHT THT AATTOTFATH % FTTT OEfT 9 '@ TRAITATH F1 A= (37 77 & a7 T 

FTHFFT AT FEIFT AT (o7 7T OHT TRATTTH F FET TATTT F SFFT FATFATIT FT T FA T 

forg ST 297 ST & AT ATEF AT T 7 S Fafad § ST aEI-aHT 97 g9 q9 & 147 

T AT AT F1 T FA G T AT @ 9T JAL @ ARAITATH F F G =T 7 e 

(2) aTTHH, - 

(i) &= 1() % ==, - 

() = (3) F, - 

() TTATTAT T T F T H "> 100 THAT TAT T & F T 97, e war s, 

a7 - 

"I 3 AATAT AT T AN AT T F I F >250 FHAT T TgT 47 

(@) ">150 ZFeaT" TeftF, o AT qEA¥ F T U9, "> 500 THEAT" T, Aihe AT AT T SO, 

() =T (4) ¥, - 

(F) F-FTIAT T F T F <100 FFAT TAT TET & F T I, 

T FIFT GAT g F Al F T GAT GGT G FT FAA T AT I TG AT GAT T F 
T <250 FFRAT AT TFT A 

(@) "<150 FFT" F TAF, FHT AT TG F T T "<500 FHEAT" F AT, §F AT q47 7 

ST 

(ii) == 1() % =T, - 

() = (3) H, - 

() w9 TwEAT (i) |, "> 50 FTATE, TAH, G AT FALF T A2 "> 100 TR A F, dihE 

(@) F7 T (i) 97 soa weta APt # v @ G s, 

() =T (4) &, - 

(F) F T (i) , "<50 FTATE W, @ AT AT F T 07, "<100 AT GAvE, A A7 qm 

T ST, 

(@) 4 T (i) ¥, - 

(I) "7 <50,000 A" or==, Tt AT &e T AT (Far S, 

(Il frg (1) & =y &, "8 <50,000" o=z, v AT 3 FT AT FF=T FUOm; | 
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() T (5) &, w7 T (i) F v, et ww e daentid G s, et - 

(i) AT GET T HALNT TE TRATATH FT GeATFT FHT w77 97 41 F qRegaT F [@Ar A 
ST 

(iii) = 1(77) ¥ =TE - 

(F) =T (3) §, "> 50 A" TAH, AT AT AHT F T 4L, "> 100 T TART, dHE AT qE9T 

T TET SO, 

(@) =T (4) §, "<50 WA’ TAF, FF AT FAT F D T, "<100 HATE" TAE, b AT AHT 

ST 

(iv) 7= 2() % =TE, - 

() T (3) H, ">1" TATRT T Ao F T U7, ">2.5 "TAVH AT S FT T AT, 

(@) T (4) H, "<1" TATHRT AT G0 F T 9, "< 2.5" qefiF A deF T AT 

() T (5) &, e & F wara, ettt & s et B s, aat: - 

G TET G F a7 [T gore FeAT F AT TEIFT FIAAT GAT TRATTATH BT FTTAT GAT 
TRATTATS #F fT (e HAr # Jgare #2979 T A7 T w67 97, TR, @A G amEr 

T TR 

(v) = 2 (@) % =rE, - 

() =T (3) H, Frermmr wiafet v ar e s, 

(@) =T (4) ¥, "<0.5 e Frfiw 1 s wdfiw, o, o= 7 987 F v O, e ataer 
o o 

afeRor i, afveRT fi afser a7 e fRu e ase v 

() =T (5) ¥, Fr=ram e ¥ e, Sl der e o, 

T - 

" forg AT AT F WA T @ TSI T wg 8 9 F T 0 e 
T ST w2 A ARy, T T, wee afvareee F o G =i F ager; 

(Vi) = 7 (F) ¥ =8, - 

() T (3) &, "wely wivETSTAr orsat F T a7 et 7€ wfvAremTe” o T qs; 

() = (4) &, Freforfe saenfi G s, wut; - 

"aeft e afvererm, S gare afgat o aftafem € av S s F o g 

[T, . ST 3-22/10/2022-45T. 101] 

<. ToTT FHTE ATorAT, I T 

froqur: g WA= SR F TS, qEreEe, 9, @2 01, IT-E (i), T wrar 1533(3), ara 

14 Rrd=w, 2006 g7 TR Fir W A v wferEAT e wrar 1807(w), A 12 @i, 

2022 gt Sfaw Heirem B v
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 20th April, 2022 

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment 
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) 
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification, 

2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th 
September, 2006 for mandating prior environmental clearance for certain category of projects; 

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been 

constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for 
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and 
grant Environmental Clearance (EC) for all proposals under Category B; 

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC 
appraisal process and the process at the State level has also been made completely online through the 
PARIVESH portal for efficient and transparent disposal of EC proposals; 

And whereas, the Central Government deems it necessary to further decentralise the EC process for 
facilitating clearances at State level; 

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic 
importance with significant element of security involvement are also being appraised at the State level 
which, the Central Government deems it necessary to be appraised centrally taking into account national 

security concerns; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (V) of sub-section 
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of 

the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the 
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby 
makes the following further amendments in the notification of the Government of India, in the erstwhile 

Ministry of Environment and Forests, number S.O. 1533 (E), dated the 14th September, 2006, namely:- 

In the said notification,- 

(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:- 

(iii @) Such Category B’ projects, relating to the National defence or strategic or security importance or 
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters 
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or 

such projects which are inordinately delayed beyond the stipulated timeline as laid down in this 
notification and also meet the criteria as laid dovn in this regard from time to time, shall be considered at 
the Central level as Category ‘B’ projects; 

(2) in the Schedule— 

(i) against item 1(a).— 

(a) in column (3),— 

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall 
be substituted, namely:— 

“>250 ha mining lease area in respect of major mineral mining lease other than coal”; 

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha” 
shall be substituted; 

(b) in column (4).— 

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be 
substituted, namely:— 

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area 

in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha” 
shall be substituted; 

(ii) against item 1(c).— 

(a) in column (3),— 

(A) in serial number (i), for the symbols, figures and letters “> 50 MW, the symbols, 

figures and letters “>100 MW" shall be substituted; 

(B) serial number (ii) and the entries relating thereto shall be omitted; 

(b) in column (4).— 

(A) in serial number (i), for the symbol, figures and letters “< 50 MW”, the symbol, figures 
and letters “< 100 MW” shall be substituted; 

(B) in serial number (ii),— 

(I) the word, symbol and figures “and < 50,000 ha.” shall be omitted; 

(II) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be 
omitted; 

(c) in column (5), after serial number (ii), the following serial number shall be inserted, 
namely:— 

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without 

change in category.”; 

(iii)  against item 1(d),— 

(a) in column (3), for the symbols, figures and letters “> 50 MW, the symbols, figures and letters 

“>100 MW shall be substituted; 

(b) in column (4), for the symbol, figures and letters “< 50 MW, the symbol, figures and letters 
“< 100 MW shall be substituted; 

(iv) against item 2(a).— 

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5 shall be 
substituted; 

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be 

substituted; 

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:— 

“Integrated coal mining projects with washeries located within mining lease area shall continue to 
be considered at Central level or State level, as the case may be, as per the extant threshold for coal 

mining projects.”; 

(v) against item 2 (b),— 

(a) in column (3), the existing entries shall be omitted; 

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the 
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be 
substituted; 

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:— 

“Integrated mining projects with beneficiation plants located within mining lease area shall 

continue to be considered at Central level or State level, as the case may be, as per the extant 

threshold for mining projects.”; 

(vi) againstitem 7 (a).— 

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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(b) in column (4), the following shall be inserted, namely:— 

“All expansions projects, including airstrips, which are for commercial use.”. 

[F. No. IA3-22/10/2022-IA.IIT] 

Dr. SUJIIT KUMAR BAJPAYEE, Jt. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III, 

sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended, 

vide, the notification number S.O. 1807(E), dated the 12th April, 2022. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. 14 



ANNEXURE R4/2 

ST Ho Eto TAe-33004/99 REGD. NO.D.L.-33004/99 

HIXd = AS5IA d SHT 
CThe Gazette of Iudia 

EXTRAORDINARY 

AT [I—EUE 3—I7-T@UE (i) 
PART II—Section 3—Sub-section (ii) 

buccoidi can 
PUBLISHED BY AUTHORITY 

| 545] ¢ feeet, W, Wt 4, 2014/WETT 13, 1935 

No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935 

TEtee 3R a9 e 

sifergET 

7 fewefl, 28 T, 2014 

LA 637(31).—F=T TR, PHRO (FE) Afuf, 1986 (1986 1 29) F1 uRI 23 R W&w ViRt 
T AR A T AT S F W 5 % ST sud ffeq wfaw w1 wewn (W) sfufm, 1986 O 3w 

ORI (3) F i B WEHER G e fRT T W T IR HeReaas gt wEe it (e ge 
THE YR S W Fel T ®) F SH WOl g0 S st & ofqw afEsEe A fme st 
S TR ST F Y P AaE B G H U e B hRo adel fed SR H adn 

I F A R FEE weR wfEd & U gEEeE # 9w w1 i A Iad sfufEm w5 ouw 5 @ 
S T S o W, A hEd WER w1 T H @i f5d § U S seves 8, Af erfid @ d 
sAfesrmvil & fo 3o i SeE O TR sEfaE 3% g v @ arw fon s oA e 
ST H H AfEE & FEEsE w2 

[, Si-11013/2/2013-3T¢ T (3T%) ] 

TS @, g qre 

MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 28th February, 2014 

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of 

1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and 

Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted 

by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause 

notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said 
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for 

keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition 
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the 
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest. 

[No.J-11013/2/2013-1A. (D] 

AJAY TYAGI, Jt. Secy. 

950 GI/2014 (1)
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sifergET 

7 fewefl, 28 T, 2014 
L3, 638(37).—H 514 TR, TAET (HeEw) S¥fefem, 1986 (1986 129) F oW 19 % @UE (F) FH ¥&w 

et <h1 T R T I BT R TS % o T ST 39 AR % Wi (3) H I W g & 9 Sfeated 

st % @ 38 GOl % w9 (2) ¥ Sfefen w1 st # wimd w8 

|wut 

F HEAH EiEeauE Een] Eitsaic 

(1) (2) 3) 

1. TR (FeET) AHE, 1986 H AW 3 H ITUR (3) F | T A T TE 
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NOTIFICATION 

New Delhi, the 28th February, 2014 

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection) 

Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the 

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that 

Table: 

TABLE 

S.No. Authority/Officer Jurisdiction 

) @ 3) 

1. State or Union Territory level Environment Impact ‘Whole of State or Union Territory 

Assessment Authority (SEIAA) constituted by the 

Central Government under sub-section (3) of section 

3 of the Environment (Protection) Act, 1986. 

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as 

Principal Chief Conservator of Forests Posted in decided by the Ministry of 
any of the Regional Offices of the Ministry of Environment and Forests 

Environment and Forests (MoEF). 
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BEFORE THE HON'BLE NATIONAL 
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IN 

ORIGINAL APPLICATION No. 258 of 
2024 

IN THE MATTER OF: 

“NEWS ITEM TITLED PAVOOR 

ULIYA KUDRU SHRINKING DUE TO 

ILLEGAL SAND MINING LOGALS 

DEMAND JUSTICE APPEARING IN 

UDAYAVANI DATED 25 06 2024 VS 

CENTRAL POLLUTION CONTROL 

BOARD THROUGH ITS MEMBER 

SECRETARY” 
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